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CAINTRAL ADMINISTRATIVEZ TRIBUNAL LUCKNOW 3:iNCH LUCKNOW
Original Application No. 274 of 1330

Fira Lal Agrahari . . « « o « « o o o « o & Applicant
Versus

Union of India &% Others « - « « « « « « . « Responients

Hon'ble Mr. Justice U.C.Srivastava,V.C.

Hon'ble Mr. K. Obayya, Member (A)

( By Hon'ble Mr.Justice U.C.3rivastava,V.C.)

The applicant ras approactad this tribunal
be guashed

praying that the order Jated 2.3.199Q/to the extent that
the applicant is dirscted to attend the coaching classes
at 2Zonal Training Scrhool, Muzaffarpur as per New A.V.C.
and tre order 3ated 4.1.19%0 passad by the General
Manager (Personnzl)North Zast=rn Railway, Gorakhpur may
also> bz quashed.
2. Tre applicant was started his service as a
Felper in tre y=3r 1958 and was promoted to the post of
sale s Inctarge in the y=ar 1364. He was transfarr=d as
'Sales Incharge' and poéted at 3arauni vide order dat=d
24.7.74 and — was againé® transferred as Sales Incharge
in the arade of Rs. 225-308 to Corakhpur. He was placad
under suspension on 24.10.13230 on the charges of gross
irregularities etc. A charge-sheet was also issued toO
Fim and an enquiry officer was appointed. It is said xk
that the enquiry is still pending and according to the
ra2spondents, tre applicant never suomitted his reply.
After revocation of suspension order he was directed to
attend C.G. classes at ZTS/MEP on administrative grounds
that is due to implementation of new A.V.C. whiclh was
made only aftar obtaining the views of the racognized
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unions. Accoriing to the respondehts, the Railway Board's
instructions ras bzen completely followed and crangsd
jesignation has been kept separate from Assistant Catering

Manager and tagged with Commercial Clerk as per revised

A.V.C. issued on 4.1.17290. It appears that against the

earliar transfer order an an»plication was moved by the

respondents for witbdrawalof tre said transfer order on
[

27.8.1382, as it was under challenge before this tribunal.
2. Accoriing to the applicant, the matter was
over and yet he has been placed under suspension again.

In the letter dated 17.4.1384,issued by the Railway Board
it is said that 33-1/34 of the existing cadre of 3ill
issuers in scala Rs. 225-308 stould be placed in scale Rs.

260-430, and designataed as catering stores clerk, and

according to the applicant in view of the said letter

he could not have been shifted to this place, But the

respondents hava pointed out that the applicant could have
peen shifted. He was placed under suspension because of

non-compliance of the said order and the representation made

by bim was considered by the autbority concerned. Thre

applicant ras charged ¥gsfmsk Sri M.A. Ansarivwith maldce and

malafides and according to the respondents, who’ have denied

the charges against M.A. Ansari as well as Akibtar Alam that

thera is no such evidence from th= records, from which it

could be said that in fact, the action against the applicant
we agree with it

Pas been takan becauss of malafide intentioqé, we do not

i f£ind any ground to interefare in this case, but in view

of the fact trat the applicant has filed the representation

dated 9.7.1990 and according to th= anplicant the same tas
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not oeen received by the competent authority. Thre
respondents are directed to dispose thre representation
filed by the applicant taking into consideration pleas
raised by the applicant within a period of two months
from tre dat2 of =mmmm receipt 6f yet another copy of the
said representation. Wwe make ﬁo order regarding joining
of the training course by the applicant. As w: are:

dismissing the application of the applicant in respect of

A"
Vice~Chairman

Mentber (A) '/

relief prayed for. No order as to costs.

Lucknow Dated: 12.3.1333

(RKA)



